(7O BE PUBLISHED IN PART IV OF DELHI GAZETTE EXTRAORDINARY)
Government of National Capital Territory of Delhi

(Law, Justice and Legislative Affairs Department)
8™ Level, ‘C’ Wing, Delhi Secretariat, New Delhi-110 002

No.F.14(33y-LA-2000-03/ Je G 9 Dated: the _ July, 2003

NOTIFICATION

No.F.14(33)/LA-2000-03/ — The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on

13.6.2003 and is hereby published for general information.
“The Delhi Official Languages Act, 2000 (Delhi Act No. 8 of 2003)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi
3.4.2000)

An Act to provide for adoption of Hindi in Dewviiagri script as the first official
language and Punjabi in Gurmukhi script and Urdu in Persian script as the second
langnaues to be used for the official purposes and other matters of the National Capital

Territory of Delhi,

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in
the Fifty First year of the Republic of India as follows:-

Short title, extent 1. (1) This Act may be called the Delhi Official Language
and commencement Act, 2000.
(2) 1t extends tG the whole of the National Capital Territory of
Delhi.
3) It shall come into force on such date as the Government
may, by notification in the official Gazette, appoint.

Definitions 2. In this Act, unless the coniext otherwise requires,

(a) "Delhi" means the National Capital Territory of Delhi;

(b) “Government" means the Government of National Capital
Territory of Delbi,

(c) ‘"Legislaiive Assembly" means the Legislative Assembly of
the National Capital Territory of Delhi,
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Form of numerals 5.

Hindi in Devnagri script shall, with effect from such date as
the Government may, by notification in the official Gazette,
appoint in this behalf, be the official language of Delhi.

Provided that the English language may centinue to be used
for those administrative and legislative purposes in Delhi for

"which it was being used before the commencement of this

Act in consonance with the provisions contained in Section
3 of the Official Languages Act, 1963 (19 of 1963):

Provided further that a translation of any Bill introduced in,
or Act passed by, the Legislative Assembly or of ordinances
promulgated by the Lt. Governor of Delhi or of any order;
rule, regulation or bye-law issued under any law made by
the Parliament or the Legislative Assembly or any other
state law extended to Delhi published under the authority of
the Lt. Governor of Delhi in the official Gazette, shall be
deemed to be the authoritative text thereof in the English,
Punjabi & Urdu languages under this Act.

Punjabi in Gurmukhi script and Urdu in Urdu script shall be
the second official language of Delhi for the following
purposes; namely :-

Receipt and reply of applications and petitions by all offices
of Government of NCT of Delhi in Urdu or Punjabi.

Publication of the translation of important Governmert
rules, regulations and Gazette notifications in Urdu and
Punjabi also.

Signboards of official buildings, Government offices and
roads etc. will bear the names in Urdu and Punjabi also.

Publication of important Government advertisements in the
News Papers in Urdu and Punjabi also.

Proceedings of Legislative Assembly will be recorded and
issued simultaneously in Urdu and Punjabi also wherever
required.

The form of numerals to b= used for the official purpose of

Delki shall be the international form of Indian numerals.
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The Government may, by notification in the official Gazette,
£

make rules for carryiug out the purposes of this Act.

In particular and without prejudice to the generality of the

" foregoing poswer, such ruies may provide for all or any of

L0

the following matters, namely :-

' (a) the manner of translation of the authoritative text in

Hindi language of Bil's etc. in English, Punjabi and
Urdu languages;

(b) any other matter which is required to be or may be
prescribed.

Every rule made under this Act shall be laid, as soon as may
be after it is made,before the House of the Legislative
Assembly, while it is in Session, for a total period of thirty
days which may be comprised in one session or in two or
more successive sessions, and if, before the expiry of the
session immediately following the session or the successive
sessions aforesaid, the House agrees in making any
modification in the rule or the House agrees that the rule
should not be made, the rule shall thereafter have effect only
in such modified form or be of 1o effect, as the case may be;
so, however, that any such modification or annuiment shall
be without prejudice to the validity of anything previously

done under that rule. M
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(P oS « PARMAR) ,

NDeputy Secretary (Law,Jus.& Leb.),
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Aost/Urgent/Oui Today
Gazeite Wotification Sxtra-ordinary (Part-iV)

Government of National Capitsl Territory of Delli
Departinent of Law, Justice & Legisiative Affairs
th p : 2
8™ Laeve!, ‘C’ Wing, Delhi Secretariat, New Delld-116602.

No.F.14(33)/LA-2000, v/ Dated the Sept.,2003
o

The Jt. Secretary (GAD/Co-ordination),
G{jvt. of NCT of Delhi, /
2" Level,”A” Wing, Dclhi Sectt.,
1P, Estate, /U\A U & %
New Dethi - 110002, —_—
frifo
Suh: Gazette Notification of Corrigendum of Hindi version of The Deihi Official
Language Act, 2000 (Delhi Act No. 8 of 2003).

1 am directed to forward herewith two copies of the above notification ( Hindi version
only) for publishing in the Delhi Gazette (Part-IV) Extra-ordinary today itself. It is requested that
at least 10 copies of the same may be sent to this Department as soon as it is received from the
press.

Yours faithtully,

el As above
0. 14(33)/LA-2000/03/ / ’// /‘ Dated the:_ _

~ov frewarded for information and necessary action to the:-

Sh. Vikram Dev Dutt, Dy. Secretary to the Govt. of India.} '
Affairs, New Delhi with reference to his letter No. U-1 1019/ 17/2000-UTL dated
27.6.2003
2. Secretary to Lt. Governor, Delhi Raj Niwas, Delhi — 110054.
/ Scerctary (Legislative Assembly) Old Sceti., Delhi-110054 with 70 extra copies for
circulation amongst the MLAs, Delhi Legislative Asscmbly.

4, Secretary to the Chief Minister, Delhi Sectt., New Delhi

5. Secrctary to Language, Art & Culture, 7 Level, C Wing, Delhi Secit., New Delhi
6. Pr. Secrctary (GAD), Delhi Sectt., New Delli

0.S.D. to Chief Secretary, Delhi Scctt., New Delhi.

8. Library-in-charge, Delhi Vidhan Sabaa Gid Seetr., Delhi

9. Shri N.G. Goswami, Legislative Counsel, Law Departinent, Delhi Sectt., New, Delhi

10. P.S. to Secretary (Law, Jus.& L.A.), Dethi Sectt., New Delhi

gP.S. Parmar)
Dy. Secretary (Law,Jus. & L.A.)
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